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By way of present appeal, the assessee-appellant challenged the order dated
31/05/2024, passed by learned CIT(A), as regards the assessment order dated
26.09.2021 relating to Assessment Year 2013-14.

2. Vide assessment order dated 26.09.2021, the Assessing Officer assessed total
income of the assessee-appellant at Rs. 15,15,027/-, by making an addition u/s 68 of
Income Tax Act, 1961 (hereinafter referred to as ‘the Act’), as the assessee was found
to have made investment in a company, which existed only on papers, in order to earn

bogus Long Term Capital Gain.
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3. Feelings aggrieved by the assessment order, the assessee challenged the same
by way of an appeal beforer learned CIT(A). Vide impugned order, Learned CIT(A)
dismissed the appeal by upholding the assessment order, while observing that the
Assessing Officer had thoroughly analysed report of the Investigation Wing and the
documents collected during investigation carried out by the said Wing, to prove that the
appellant introduced bogus long term capital gain in his books of account by routing his
unaccounted income through a tax evasion scheme, and further that the assessee

failed to produce cogent evidence on this aspect.

4. Feeling aggrieved by the impugned order, the assessee is before this Appellate
Tribunal.
5. When the appeal is pending for hearing, an application has been filed on behalf

of the appellant, through Learned AR-Shri P.C. Parwal, CA, expressing therein that the
assessee wants to withdraw the appeal as he has opted to settle the dispute by availing
of benefit of Direct Tax Vivad Se Vishwas Scheme, 2024.

Application came to be presented before the Registry on 05.11.2024. It is
accompanied by photocopy of Form No.2 stated to have been issued by Principal
Comissioner of Income Tax-2, Jaipur.

Form No.2 is actually certificate dated 29.10.2024, u/s 92(1) of the said scheme .
6. Learned Counsel for the applicant has submitted that in the given situation,
applicant may be permitted to withdraw this appeal.

7. Learned DR has no objection to the allowing of the prayer of the appellant for

withdrawal of the appeal.
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8. In view of the above submissions put forth, since withdrawal of the appeal is
stated to be one of the essential requirements to avail of the benefit of said Scheme of
2024, in the interest of justice, this appeal is hereby dismissed as having been
withdrawn.

File be consigned to the record room after the needful is done by the office.

Order pronounced in the open court on 2 /12/2024.
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